Central Administrative Tribunal
Frincipal Bench: New Dalhi
OA No,378/2003
MA Mo. 2a1/ g1y
this the day of 21st February, 2003

Hon"ble 5h.Shanker Raju, Member(J)
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HE The General Manager,
Nortnern Raillway,
Barcda Houss,

New Delhi,

The Divisional Rail Manager,
Northern Railway,
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ORDER(ORAL )

By Hon’ble Sh.Shanker Raju Member(J)

Applicant through his representation sought for
grant of temporary status as well as arrears and fixation
aof  pay. He placed a&re%iance oh the decision of this

W
Courtw Shri Swami Nath & 12 Ors., Vs. Union of India and

Ors. ATJ 2003 (1) CAT 150 and contended that in all four

m

applicant. In the light of what is
gtated above 1in the representation of ths applicant at

d
this OA with a direction to ths respondsents to disposs of

£

the said representation in the light of decision of Swami



(2)
Nath’s case (supra) by passing a detailed and &peaking
order within a periocd of two months from the date of
receipt of a copy of this order. I order accordingly. OA

is disposed of as above.

2. Registry to send a copy of this order along with a

copy of this QA to the respondents.,

S Ry

(Shanker Raju)
Member{J)

/Rd/



